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CENTRAL A INISTRhTEVE TRIBUNhL 
ERNAKULI.hM BENCH 

IJTEz 16.8.93 

O.A. 221/92 

Xavier E.O. 
Elavankal House, 	 - 
Elamakkara P.O., Kochi-26 	 Applicant 

..vs. 

1 • Divisional Personnel Officer 
Southern Railway, Personnel. Branch 
Thiruvananthapurarn 

2. Permanent Way Inspecr, - 
southern Railwy,Alwaye 	 Respondents 

Mr. S. Krisnanorthy 	 Counsel for 
applicant 

Mrs • Sumathi Dadaani 	 Counsel for 
respondents 

CORAM 

THE HON' LaE "iR. N • DH1RWN JUDIL MENBER  

JUOGMENT 

MR. N. DFRMAN JUDThL MEER 

When the case was taken up for final karing, 

learned counsel for respondents suDmitted that the prayer 

in the application for counting applicant's past sericé 

is co'ered by earlier decision of this Tribunal in O.A. 
further 

1243/91. Theilearned counsel for respondents/submitted 

that 	the question of law applicable 	thia case is 

by the aforesaid decision, the applicant has not 

produced sufficient material.to establish his claim for 

counting his past service from 27.10.52 to 21.3.59; the 

Railways has given credit to his regular service w.e.f. 

21.3.59 to 31.12.90 and fixed the pensionary benefits on, 

that basis. But the applicant nas averred that his initial 

appointment under the PWI was in 27.10.52 and there was no 

system of issuing service card at that time. He also stated 

that he had worked continuously for getting service bexef its 

in the matter of calculation of pension etc:rQm 27.10.52. 

2. 	 Respondents have filed a detailed reply denying 

the avermentS and allegations in. the original application.. 
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3. 	While allowing the original application in the 

light of the judgnientof this Tribunal in O.A. 1243/91, I 

make it clear that the applicant shall prod i.c e before t 

first respondent all available documents to eatablish his 

past service from 27.10.52 so as to. enable the first 

respondent to count his service from that d.te to grant him 

the benefit of the judgirent in O.A. 1243/91. The applicant 

shall produce the necessary deaiis with the representation 

before the first resondent within two weeks from the date 

of receipt of the copy of this judgment. If the first 

respondent receives the representation along with necessary 

documents, xe snallcnduct necessary verification and 

grant relief in the light of the earlier judgment of the 

Tribunal if he is Satisfied that the applicant is entitled 

to the same. The first respondent shall consider and pass 
and ifflp.LeLuent the directions 

orders/within three months from the date of receipt of the 

representation as directed above. 

In this view of the matter, the application is 

allowed as indicated above. 

There shall be no order as to costs. 

(N. H2MT1N) 
JUDICIAL !'1EiiER 
16.8.93 
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